127 Written Answers

Unutilised IDA L.2as

113. SHRI MD. SALiM: Wil the
Minister of FINANCL be pleas.d to
state:

(@) what is tue total =mount ul
unutilissd approved 1IDA loans; ard

(b) what amount of ncnalty Iadia has
been paying during the past five vears?

THE MINISTER JOF STATE IN THE
MIMISTRY OF FINANCE (SHR1
RAMESLWAR THAXUR): (a) and (b)
The total approved ID.A loans on
Scptember 30, 1992 were equisalent to
1JS $7946.658 million, of -which ‘he
undrawn balance on the date was
equivalen( 0 US $ 4135.111 millich. The
terms of naking available loan rom
IDA ar: specified and agreed between
Government of India and the IDA, ad
no penalities are 1ivolvec.

Psidr on Coimbatore Stock Exchange

114. SHRI 3. MADHAVAN: Wi tae
Minister of FINANCF ue pleased to
siate:

(a) wheter it is a fact that the Income-
fax and the enforce.nemt officers have
raided the premisez of uie Coimtaterc
Siock Fxchange; and

{b) if so, what are tl e detalls thereot?

T.E MINISTER OI' STATE IV Tx'C
MINISTRY OF FINANCE (SH}rI
RAMESIIWAR THAKCR): (3) and
(b). A secrch of the premices of the
Coimbatore  Stock  Ex~hange  was
«nnduted by the Income-taa
Departro=pt under section 132 of the
Lucvme-tax Act cn 19-3-9Z znd 20-8-92.

During the sccrch, it way fnsna thet 3
Juge nunber of epplcants  fer
membership had written to inz Presiden.
of the Coivbatere Sto> Exchornge
ofizring armvnte raziag from KRs. 2
lakhs (e Rs. 5C jekhs for previding otfice
space &nd oiher inltestrnctural facilities
withi. the Txchange premises in the
eveni of heir sclection as broker/
member. Follow-vp enquiries have been
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taken up regarding the financial capacity

and the sourcz of funds of such
apyplicarts.
Remitiance under FCNR  Scheme by

NR1s

115. SHRI S. MADHAVAN: Will the
Mizister of FINAWCE U: alcased to
2fer 0 the ansver: 1o Unstarred
Question 1324 given a <z #ajva Sabha
on 30-7-1991 ard stsle:

(a) what are the “hai.es of the six
public sector banks 'xhich have been
given  pcrmissicn  to accept
drposit and  issue recripts  at  thrir
branches abroad in confornsity with the
local laws;

(b) whether Goverrment are aware
that NRIs fzel insecure over the re:epts
issued fcr FCNR cepesits from b2
andian *r~nches; ¢nd '

(¢) Ii s~ what steps Guovernment
propose to take in this regard?

THF MINISTER OF STATE 1> THE
MiINISTRY OF TINANTE (SHR1
RAMESHWAR THAKUR): (a) State
Park of Indiz, United Ceimmeicial
®-nk, Ban! of ERarnda, C:na.a Bark,
Ernl of Indiv ard Indlan D erseos Rank
were carlier permitted te issve J posit
receipts in respect of 1"NR dey-~sits ard
service the some. $:bscquently, genersl
prir¥ssica has bern grantea to all Panls
operating i~ Jadiz who bave bran-hes
«@braad (2 cfier this facility vide RBI's
circuler o-ted 16-10-1091,

(b) No com:plaints hase been received
hy the Government in this regard.

(<} Does not arise.

UliHwaticn of Surplus Money in RBI by
Central Governtaent

$116. CHOWDHRY HARI SINGH:
‘Wil th¢ Minister of FINANCE be
phoased to state:

(a) whether it is a fact that the entire
surplus money of Reserve Bank of India
has been taken by the Central
Goveromeni for use during 1991-92;

FCNR -



